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ent (for loan Rs. 60/·) as on 27-10-82 
wh th demand of the frus ated 
mployees was a minimum of 14 {Per 
cent. As the demand and the offer did 
not meet together the Joint Union 
Action Council was forced t'o resort 
for an indefinite strike by 10 P. M. 
of 27th October, 1982. Now the inde-
finite strike is on the eight day and 
the NLC is incurring a loss of about 
1 cror rupe s per day. 

As the disparity o1 loss Ctn crore 
of rupees) to the NLC due to indefi-
nite sttiike and the demands (in lakbs 
o rupees) of the employees are vast, 
I urge upon the Union Government to 
come forward magnanimously, and 
safeguard the interest 6f the Nation 
and the employees of the ULC. 

( v) Accident ca.used by unex. 
ploded Bombs and other Explosives 
left at the site of firing range of the 
rmy ne.ar Itarsi 
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MOTION BE: SIXTH FIVE YEAB 
PLAN-Contd. 

MR. CHAIRMAN: We now go to th 
next item: Shri S. B CHA VAN. Plan-
ning Minister will reply. 

TH'.E MINISTER OF PLANNI'.N'G 
(S1IRI S. B. CHA VAN): I am thank-
ful to all the Memben who have p'arti ... 
cipated in the debate. . w 
were very happy to have th 
advlce of some of . those who 
hapi>ened ito be m the Govern-
ment, and who had greater infoima .. 
•tion with them. In that context, l 

. had anticipated that they will be al)le 
to realise the in\portance and also th 
dit'Yi.culties when the Plan document$ 
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are being prepared and discussed and 
implemented. At any rate, I am 
thankful to them for giving the ben~ 
fit o! their advice to the Government. 
I was equally anxious to know the 
views of such on important leader like 
Chaudhri Charan Singhji, who was 
present in the House, about the plan~ 
ning and the way it is being imple-
mented. I do not know what pre-
valied upon him that he thought it 
fit to go out of the House rather than 
expressing the view that he might be 
having about the Plan. 

Sir, at the outset, I would like to 
reiterate what I have stated earlier. 
Hon. Shri Satish Agarwal was 
again p leased to repeat that 
,the mid- term review document 
was with • the Government 
and it could have been better if that 
d urnent had been circulated before 
the starting of the discussion. I bad 
made this point very clear that the 
mid-term review h as been postponed 
so that we may have the benefit of 
advice from the hon. Members and 
thereafter we will be able to take up 
the mid-term review. I did not 
think that Mr. Sati<::h Agarwal would 
go to the lenuth of saying that some-
thing is available here which I tried 
to conceal from the House. 

SHRI SA TISH AGARWAL (Jai-
pur): Ministry-wise mid-term re-
view was available. 

SHRI S. B CHA VAN: Ultimately, 
, it is for the Planning Commission to 

1:ake all these things into account in-
cluding ... 

I SHRI SATISH AGARWAL: Mid-
term appraisal Ministry-wise is avail-
able. Shall I give you a copy? 

SHRI S. B. CHA VAN: Ministry-
wfse information may be available to 
the · Planning Commi!,;sion. But we 
have to fake into account a large num-
b r ·of Qther factors. The Mi~i~try 

h ~\11~ ta,ke ,.t~e . ~1ew Qf all ' the e1~ 
men s t"t?ethe,. witb the .performance 
o.f : we Stat( °"?~~~e~ts: I . ~o no1 

think it will be correct on his part to 
say that some documents which .w~re 
prepared by the Planning Commission 
have not been brought before the 
House. 

Sir, there is another ,point which l 
would like to bring to the notice of 
the House at this stage and which Mr. 
Agarwal himsell made. That is 
about launching a .Plan before the 
elections. He stal'ted right from the 
First Plan up to 4th Plan or 5th Plan 
and thereafter he said, you should not 
mix up these two. I do not know 
why. I think, it is a very salutary 
principle that if such an important 
document and such an important 
event wherein crores of rupees are 
being invested by the Government is 
brought before the people on the eve 
of the elections and if the Plan 
is finalis d, and if necessary, if the 
people were to niscuss it; it will mean 
gett'n~ a mandate on a very impor-
tant issue. I do not find anything 
wron!? in th's. In fact. every Party is 
free to have its own Plan and place 
it he+'ore the people. And on that 
basic;. vou have to sef'k the mandate 
from the peonle ann that will be the 
correct internretation of the aemocra-
tic c::ystem that we have in this coun-
try. 

SOME HON. MEMBERS :No, no. 

SH'RI SATTSH AGARWAL : That is 
exactly the charge that I have levell-
ed That is why~ you have not got 
the cooperation of the people. 

SHRI SOMNATH CHATTERJEE 
(Ja,faVT)ur): Is the national Plan a 

party Plan? Is it a national Plan or 
a party Plan? Don't mix up the two. 
You are mixing it U!P with elections. 

SHRI s. B. CHAVAN: After all, the 
Government which comes in power 
comes out with a difinite manifesto ... . 

SHRI SA TISH AGARW AI..: That i 
different. 

SHRI ATAL BIHARI VAJPAYEE: 
You . COJ?le to the Plan., 
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SiiRI S. B. CHAVAN: I 'have heard 

you with a tremendous amount of 
patience. I hope, you will kind-
ly hear with me for some time. You 
are free to have your own view!. 
After the manifesto, i! the party which 
comes in power prepares a Plan, is it 
the claim o! all those who will be 
preparing a Plan that it will have 
nothing to do with the party manifesto 
that they had put before the people? 
Anyway, I will leave at that. 

I would like to say at this st-age 
about the difficulties of the Planning ' 
Commission. All the hon. Members 
who were speaking in the House were 
having their own· grievances.. their 
own difficulties, their problems of 
constituendes and all that. :E.lvery-
body was trying to give vent to their 
grievances and difficul', ies. They went 
to the extent o: saying that the 
Planning Commission should be given 
more powers so that they may be able 
to ee that. the ,vay the Plan has been 
preI)ared, it should be implemented. I 
do not think even the Planning Com-
mission itself will be prepared for such 
a kind of responsibility. The Plan as a 
while is being prepared in consulta-
tion with the State Government and 
the administrative Ministries. There-
fore, it is for the administrative Min-
istries at the centre and the State 
Governments in respective States to 
implement the Plan within the broacl 
tramework in which it has been pre-
pared. It does not necessariiy mean 
that the State Governments will not 
have their views reflected in prepar-
ing their own State plans. In a . 
broad frame-work, they will also 
have the option of having their own 
ideas being implemented or incorpo-
rated in the State plans. 

With this limitation, I think you 
will have to view the working 

1

of the 
Planning commission and the SiX!th 
Plan as it has been prepared ·and, 
when the Mid-term review is taken, 
we will be able to find out how the 
Plan has progressed, whether it has 
fallen short of the expectations, whe-
ther the assumptions that we had 
~ssumed have come true. If there are 

any shortfalls in any sector, what cor· 
rectives need to be ap;,lied is a mat-
ter which can be thought of only at 
the end of the Mid-term review. 

I have beard with full patience, the 
views expressed bY the hon. Members. 
It started with an hon. Member de-
claring that the Plan is dead. An-
other hon. Member was pleased to 
state that there is hardly anything left 
in the Plan; that the total Pconomy 
seems to be in sham bles; that the Plan 
is in crisis; that they have t remendous 
difficulties and they are going to do this 
and that. I do not know what is ~he 
basis on which these views h ave been 
expressed. 

I wou.1.d like to clarify the po.sitioa. 
First of all, I must give my 1..;ompJi-
ment to my colleague, Mr. N. D. 
Tiwari, that after the elections, wi~hin 
a year's time-I must say this was the 
record time-the Sixth Plan document 
was p epared. In January, 1981, ihe 
Planning Commission put its seal 
on it. In February, 1981, the meet-
ing pf the National Developm.:!nt 
Council was c.alled and, thereafter, 
aaother meeting of the N.D.C. was 
called. The entire thing was 9.nalised 
and the Plan document was placed on 
the Table of the House in the month 
of May, 1981. 

The background in which the Sixth 
Plan h ad to be started bas also to be 
taken into account. With the m:nus 
growth rate of 4.5 per cent in 1979-80, 
we had to start the entire thing in the 
very first year of 1980-81 and we could 
reach the growth rate of almost ~1.5 
per cent. and in the second ..rear it 
was 4.6 per cent. In 1982-83, we fe~l 
that we would be able to achieve a 
growth rate of about 4.5 per c~nt. 

Dr. Subramaniam Swamy is not pre-
sent here. He made a point: How is 
it that you have been saying th::tt the 
rate of growth is going to be 5.2 per 
cent when you yourself have orovided 
for 4.5 per cent? I do not know wh~-
ther he was deliberateiy trying to l)Ut 
this question to me or, as usual, p.1 
was saying the ·whole thing in a lighte~ 
vein. I think he is capable enough to 
understand that the rate of growth of 
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5:2 per cent is on an average and thi 
i a compound rate of S.2 per cent 
growth which we have assumed and 
at least in the first two years of the 
Plan, the average comes to almost 6 
per cent and we feel that if 4.5 p e1 
cent is achieved in this year, then, w 
will be able to have a growth·Tate or 
almost 5.5 per cent wliich will b abm1t 
5.2 per cent which w have 3ssumed 
in the Plan. 

It is true that the Plan i I) • ed on 
1979-80 price and thereafter there ha 
been a cost escalation. Hon. Member 
were worried whether the cost 'SCala-
tion and the inflationary pres~ur<' 
which had developed in the econorn ' 
are going to allow the Plan to be im· 
plemented and wheth r it is going to 
absorb the fesources almost forcing 
the Government to reduce the ;,bys;. 
cal targets which hav been deci<leJ 
upon. I must bring to the notice 
of this Hon. House that when 
the Plan was finalised in 1981 we hau 

• taken into account the co t e calation up 
to 1981 in most of the sector . I cannot 
pos ibly ay that in all ector., the price 
r ise up to 1981 has been taken into 
account. But, by and large, all the 
Mmi trie were informed that by Decem-
ber, 1980, whatever be the increase in 
cost it should be incorporated o that 
we present a reali tic picture before the 
nation . 

After January, J 9 J. up to eplemb r. 
l 982. there ha be n an increa e of 
almo t 13 per cent in the wholesale pric 
inde and 19.6 per cent up to August in 
con umer price index of indu trial 
workers. What is going to he the im-
pact o thi ri e thereafter , j a very 
relevant que Lion. omebow, we d no~ 
have in the Plan documeiit r i11 tbe 
total economy, any mechani m by which 
lhere can be automatic adju tment of 
such priee rise and the re ulting djust-
ment whic.b, in fact, i called for would 
be too early for me 10 ay and that ; 
'Why after a mid-term review it should 
be pos ible to have ome kind of a 
picture a to whether thi going t 
have nn adver e impact. 

I entirety gree with some of the Hon. 
Memoer that tne rate of inflation ha 
come down. Tile rate of whole ale inde 
a1so ha come down. But, at the sa.m 
time, it not being reflected in th 
con umer price index. It i a point 
which I do not think that we can deny. 
But at the me time, Hon. M mbe 
will be able to appreciate the fact that 
the two indice are prepared on diff -
f('nt commoditie with different weight-
age . J n the ca of con umer price index, 
it i the food articJ which are ·ven 
greater \! ei htage. nd in the c 
o whol ale pri e in ex, there ar 
other ommoditie which • re taken 
into iew. But omehow during th 
fir t five month of tbi year at lea t, 
the tendency eem 10 be that th whol -
'ale · price index and the consumer pri 
inde re almo t behaving on a uniform 
basi . It might be a coincidence. But 
there are two other factor which I would 
like to bring to the notice of the Hou . 
One i , hi i. the u ual Jean eason wb n 
price tend to ri . Tb.ere i ano r 
factor which ha accentuated the situa-
tiC'n and that i the famine or !i':ar ity 
condition in ertain areas and the flood 
situation in the other parts of th 
country. The e were fhe two factor 
which were mainly re ponsib]e for having 
thi kind of an impact both on the 
wholesale price index a we11 as on th 
con amer price inde , and that i why we 
mu t take that al o into account. 

Ther a a critici m that we are 
heavily relying on th external resource 
for financing our ixth Five Year Plan 
and some hon. Member have even gone 
to the extent of aying that we have 
almost old out thi country and we llav 
entirely depending upon foreign re ource 
\Without depending on our local talent 
or loca 1 re ource . J wou1d like to bring 
tu their notice om of the figure which 
I have, and if the hon. Member go 
through tho figures, I am ure they will 
be 'fully convinced becau e the aT 
publi bed document from which I am. 
quoting and there i , no room for any 
contradiction in thi . 

·If you take th public ittvestment ill 
the Sixth ive Year Plan, the total Si 
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i e Year Plan blltlay in the public ctor 
happen: to be s. '7 ,500 crort and the 
e ttrml resources that ~ have n 
itttd aCC()unt hile financing thi Plan 
ore> it . 9,929 crore . If we wort out th 
pm:tntage, it co to 10.2 pet cent. 
I will give yot.t the figures in respect of 
th preivio Jans. The Fir t Plan 

tirdvcd outlay was R . 2069 crore , th 
a etnal re ource were . 521 crore 
and the percentage oome to 25.2. The 

cond Plan outlay was R . 4,800 crores, 
external re urce were R . 800 crores 

nd it came to 16.7 per cent. The Third 
P an outlay wa s. 7 .S crore , tb 

ernal resources were R . 2,200 crores 
t1d it came to 29 .3 per cent. In the 

Annual Plans the outlay was Rs. 6,665 
c1·ore , ~xternal resources ere Rs. 2,435 
ctores and the percentage wa 36.5. In 
the Fourth Plan the percentage wa 16.4; 
in the Fifth Plan it wn 14.8 and in the 
ix.th Plan it comes to 10.2. If you have 

to take the entire investment that we are 
!going to have in the Plan a a whole it 
cotne to Rs. 1,58,110 c.rores-the ~tal 
investment that we propo5e to have. in 
the Sixth Fi'1e Year Plan. If you have 
to take thi into accollnt, it works out 
to 5.8 per cent. 

These are revealing figure and I am 
uro. with the figure the kind of 
n' conceptions that ome of the hon. 

embers might be having in thek mind 
will be removed aJld they hould b able 
to have a reali ti picture before their 
eyes. 

HRI UNIL MAITRA (Calcutta 
orth Ea t) : One question. 

SI:lRI S. B. CltAVAN: Jt will be 
.better if you put your que tion aftet I 
liave finished. 

On of the hon. Member Shri 
Bahuguna, he i not here-wa p1eased 
to state this. I have not been able to 
understand hat exactly was the point 
that: he wanted to convey. He says that 

· our Plan i resource-1;,ased. . Is it that 
e have plenty of resources and adequate 

.. power and so as they have done 
in die case of China these two can be 
l,toup.t together and 'you· can go in for 
a huge amount of project investment? 

I have not been able to c,nctly follow. 
what was the point tli:ttt ru, wmtea _to 
co ey. Without the necessary resources, 
how on the basis of only the manpower 
and the raw material the projects can 
b implemented is the point. Might . be. 
he wanted to convey something, 'but 
ince he is not present, I am not having 

the· benefit of What eXactly was his idea-
prbbably that in me of the Communist 
countries or totalitarian countries they 
can go in for such a kind of a· plan 
where with lea t resources they can ask 
the local people to work on partkular 
ptojects. We have not been able to do 
that in this country and I do not think 
that we propose to do it in the future 
eiher. We will have to have our plan . 
re ource~based. W have to have the 
plans on the ba is of the resources which 
, e can possibly raise in this country and 
if necessary, go in for ome kind of eX-
1etrna1 resources if we fall short of the 
totol re ources. If he was interested, I 
11ave brought figures with me as to what 
wa the rate of saving and the capital 
formation that we had anticipated and 
the actual of 1980-81 and 1981-82. If 
the hon. Members are interested I will 
be able to give them the figures. 

Tb a umption in the Plan were 
that in 1979-80 we have been able to 
achieve 22.5 per cent in savings; in 
•l 980-81 it wa 2 3 per cent and in 
!1981-82 it was 23.4 per cent and in 
regard to capita} formation, the 
achievement was. 22.8 per cent in 
1979-80 and in 1980-81, 24.8 per cent 
aJld in 1981-82 it is about 24.6 per cent. 
So the assumption are more or less 
reali tic and we do not find any reason 
as to why apprehensions should be ex,. 
pte sed in thi~ House that we are not 
goittg to have the resources and that i 
why this Plan is not going to fulfil the 
expectaddns ·that it. has rai M d · in the 
people. 

How, I wiJl come to the resources side. 
In the te ·oure-e W"e h :d umed addi-
tio'rlal resource tnobilisation af the ordet 
f R . 12,290 trore by the Centre and 

it wa ex.tfeeted from th State 'oovcm· 
ments that they wiJI be able to raise 
about Rs. · 9012 . erores. I must gay that 
by and large the Central Government 
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'1as exceeded this figure of Rs. 12,290 
crore and the State Gove:z:.nts taken 
together. have also exceeded the addi-
tional resource mobilisation at was ex-
pected from them, barring a few States. 
There are a few exceptions wherein I find 
tl1at they have not been able to fulfil the 
target which they themselves had ex-
pected at a. particular stage. 

In thi there are two or three factors 
we have taken into account. One was 
the contribution from the public sector 
undertakings. It was expected that the 
central government public ector under-
taking hould be able to contribute 
about Rs. 9911 crores for the Sixth Fivo 
Year Plan. And so far a the State Gov· 
ernment were concerned, they were 
reque .ed to keep their minus contribu-
tion to minus R. 516 crores. When the 
NOC meeting was held. the State Gov-
ernments were requested that their pubJic 
undertakings like the State Electricity 
~oards alld the Road Transport Corpora-
tions seem to be managed in a bad 
shape and that from the re-venue that we 
expect from some of the major projects 
which were undertaken and completed 
and whose benefits are becoming avail-
able to the people, they should be able to 
at least meet the working cost of the e 
irrigation projects. And, in the c':lse of 
the State Electricity Boards, they were 
requested that they should manage their 
... 11 air in such a manner that the losses 
were wiped out to the extent of 80 per 
cent and to keep them within 20 per cent. 

But, I am very unhappy to state here 
that io spite of repeated reminders to all 
the State Governments barring a few 
State Electricity Boards and some State 
Government , the commercial losses are 
on the incrc:ase. Their losses have gone 
up f(>nsiderably. The additional resource 
~(?bilisation they have been able 1o have 
is to a considerable extent but at the 
same time, the revenue urplus iliat was 
expected in their regular budget was 
showing a downward trend. The re-
venue surplue are just not available and 
there was a tendency to go in ' for 
populous mea ures and have deficit 
financing. To some extent, the Centr l 
Government had gone to their rescue. 

We have ' been requesting them to kindly 
keep the functioning of the Government 
within the re ources available. But, w' 
could that there are three or four 
States which: in spite of the requests that 
the Central Government · bas been 
making, were just not able to manage. 
lo fact. it wa a very difficult proposi-
tion that they had to go in for some kind 
of a concession from the Central Gov-
ernment. The amount of deficit was 
treated as a kind of lonaterm loan by the 
Central Government. And, thereafter, 
they were requested that hereafter they 
might manage their affairs in such 
manner that they again do not resort to 
any kind of deficit financing. We still 
feel that there are certain State who bad 
to be given 5ome kind of a war~. 
We cannot do anything more !ban what 
had been telling. I do not have any 
,power under which I could force them 
not to go in for the expenditure which. 
in fact, is not an approved expen<liturc 

on plan expenditure is being increased 
to such an extent that I cannot po ibJy 
underst~d what could be the motive 
behind in having such a kind of expendi-
ture. The hon. Member Shri Basu might 
be knowing more about the non-plan 

~diture. 

SHRI SA TY A ADHA CHAKRA-
BORTY (CalcuJta South): Social 
,welfare Education, Health come under 
the Directive Principles of the Constitu-
tion. You do not want to tudy this. 

HRI OMNATH CHATIERJEE: 
·what about the deficit financing by the 

ntral Government? What about the 
e:xtenal loans-the IMF Loan? How do 
you explain that? 

MR. CHAIRMAN: Let him finish 
his speech and then you can put your 
question. 

SHRI S. B. CHA VA : Why are you. 
trying to provoke me to say somethin,g 
about Wet Bengal? Please do not do it 
(Interruptions) I am not yielding. After 
1 finish, you may do that. I ju t want 
to i:1y that there' are three or four States 
who had to be giv.en special accommoda· 
tion. 
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SHRI KRISHNA CHANDRA HAL-
DER (Durg;pur): What has the 
Central  Government got to ay about. 

SHRI S. B. CHA VAN: 
I am coming to that. 
patient. 

Please wait. 
Don't be im-

MR. CHAIRMAN: Let him finish 
his reply. 

SHRI S. B. CHAVAN: If it is the 
feeling of the hon. Members that you 
can go in your own way, I have nothing 
to ay about it. I can only say about 
t ree or four States-not only non-Con-
re Government States but the Congress 
Government State also-and so why are 
you thinking that it is only your Gov-
ernment? (lnterruptionl'). 

MR. CHAIRMAN: The Minister is 
not yielding. Please have patience. 

(Interruptions) 

SHRI S. B CHA VAN: Have I in-
terrupted you?. I do not understand what 
is thi kind of strategy where even the 
mention of a special accommodation to 
be given to a State Government also pro-
vokes. (Interruptions) I do not think 
that Central Government is going to be 
cowed down by this kiDd of behaviour if 
the State Government .... 

SHRI SA TY ASAD HAN CHAKRA-
BORTY: Do you think we are going to 
be cowed down. (Interruptions). 

· 'l't frt~t.m-)l-l'lt-:f gq.~ (1'm~) : 
~~ -=trr~r cri <l>) ~.:~r,r n~ fcfill'T 
t ~~f~r;r ~;rfi) ~')g; ~) ~r t I 
SHRI S. B. CHA VAN: I have 
merely said that some of the State Gov-
ernments had to be given special accom-
modation in order· to give them a plan 
of rea onable size. I do not understand 
the provocation in this. So, my request 
thereafter will be: You please try to 
k o yourself within the accommodation 
'Which bas been given by the Central 
Government and one of the factors which 
is mainly responsible for the Central 
Government to resort to · deficit financing: 

is the kind of deficit financing which ha$ 
been going on in 5ome of the States and 
they had to make some kind of provision. 
in ,order to see that they are not defaµl.-
ters with the Reserve Bank of India. 
In spite of this if yorf feel that what ~~  

are doing is correct then, of course, it is 
for you tO take your own decision and I 
would not like to go into the details of 

it. 

Madam, I have said something about 
the external resources of 9929 crores and 
the total amount that we have been able · 
to get o far from the external resources 
happens to be much less calculated on 
the 1979-80 basis. Let me give the 
figures. The actuals for 1980-81 is 1719 
crore and for 1981-82 it is 1380 
crorcs. Hereafter whatever external asis-
tance we have received comes to 8467 
crores. This is as per the present prices. 
If it i converted into 1979-80 prices on 
which the Plan has been prepared then 
it will be much less. 

Sir balance of payment is another 
point' which I wanted to place before th. 
ihon. House which. in fact, is one .of 
the factors which We will have to con-
ider very seriously if we have to have 
a Plan in real terms. I will now give 
the total exports and total imports figures 
and balance of payment position. In 
1979-80 the exports were to the tune of 
6458.76 crore and imports were to the tune 
of 9021. 7 5 crore and the adverse balance 
of ~yment of 2562 crores. In 1980-81 
the exports were of the order of 6710.71 
crores. The expon8 increased by 4 ~r 
cent and the imports were of the order of 
12503.91 crores and the balance of pay-
ment position was-5813 .20 crores, 
1981-82 exports were of the order qf 
Rs. 7781.40 crores aDd the increase was 
16 per cent. Exports increased by 16 
per cent and the imports were Rs. 13,600 
crore~ and the balance was less ~ 
1980-81. It comes to Rs. ~,778. crores. 

I 

Now some of the hon. Members ex· 
pressed' their grave concern about the 
'recession that they anticipate in the total 
economy. There are certain sections in 
the commercial and industrial co~unitf 
who have been  persistently saving that 
there i a recession and the as ~ptio.n 
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that the Government has made about the 
involvement of the corporate aector and 
the to.tal ir,-vestlllept tha,t they are suppos· 
ed to go into seems to be rather 
optimistic. Now, Sir, on this point, I 
have made a quick estimate. They are 
expected to have the corporate financing 
of this order: The Sixth Five Year Plan 
made a provision of Rs. 17 ,582 crores for 
privat¢ non-financial corporate ..ector 
p7tcluding cooperati.ves. The late t in-
formation shows that during the fir t two 
years of the Plan an investment of 
Rs. 7520 crores has taken place. This 
means that nearly 42.8 per cent of the 
total investment target has been realised 
during the first 2 years of the Plan. 
When converted to 1981-82 prices the 
inve~tment over the first 2 year of the 
plan comes to Rs. 9436 crores. Nearly 
SO per cent of this investment has been 
financed by the private corporate ector 
from their own savings. 

There is a R.angarajan Committee 
which has been appointed to go into the 
details aD(J indicate whether the as um.tr 
tion that We have made about this cor-
porate sector is based on a realistic basis 
or there are some correctives which need 
~o be applied. I believe that they will 
be able to submit their report during the 
course of a week or 10 days and there-
after we will be able to take a final 
decision in the matter. 

I find that the growth rate in the in-
dustri~l sector was 4 per cent in 1980-81, 
8.2 per cen! in 1981-82, and now, fromi 
Apri) to August, it has come to 4.2 per 
cent. So, thi is based on the higher 
base of 1981-82 aDd al o it h some 
other feature which the hon. Members 
will have to tak~ into account, especially 
the textile stri~e and other strjkes tha! we 
iha4 )Vhicb in fact had affected inve -
ment in this sector. But the Letters of 
Intent which ha:ve been i ued in the 
fir~t 6 months and also lice~s 
foreign ~llabor~ions ente ~d into: ~d 
the capital goods approval wh4:h have 
~n Jiven so f !U' does not giy~ such an 
unpresaion that th~ private corporate 
tlCCtPf is going to be affected by 

BR 4, 2 five year plM 

It is fl'Ue that in SOllle of 1he seciors 
the~ i a lu · h demanq e pecially in 
tractor il').dustry, coµimercial vehicles, 
paper indu try, paper board steel and 4 
or 5 other area . But to ay that a total 
r e io ary endency has ent i to the 
economy will not be correct interp¢ -
tion of the ituation and that i what I 
would reque hon. ember to in 
mind. You know that if the prices 
to be controlled, there are two factors 
that we have to take into account. One 
i th t the total money 8upply has to be 
·ontrolled but at the am time credit 
requfr; ment for the productive purpo 
hould also be adequately m de available. 

The Re rve Bank has recently given 
detailed in ruction in thi res~ct. I 
would like to read for the benefit of the 
Hon . Members the direction given by 
the Reserve Bank which have no 
reached to the lowe t branch. Tb~ main 
features a re : 

( 1 ) The margin on tractor and trucks 
have been revi eel from 25 per cent to 
15 per nt in order ro boo t up their 
off-take 

(2) The IDBI would be enabled to 
provide additional requirements to State 
El ctricity Boards and State Road Trans-
port Corporatio tor t c purcha of 
aap a1 e.q,~ipmelitl and vahut 
tively. This would make 
amount of Rs. 100 crore 
these two area . 

( 3) Ceiling of the bank share in terms 
of loans to State Road Transport Cor .. 
poration5 has been raised from · 25/30 
per cent at present to 40 per cent of tho 
tearm loan component of the · project 
cost. 

( 4) The Refinancing 
and eX,port credit 

liberatise_d. 

facilitie 
have 

I.or 
bee 

(Sl cr~it · authorisation scheme 
for eJport or~ted IJlanuf actl.lring uiutt 

been liberalised nd the limits of 
additional credii for sUOh ~nits requirin1 

ior autho_ri tioo of tho Reserve Bank 
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have fflll increased. Further. for part~ 11 
not · covered by the credit authorisation 
scheme, the cut-off J;>OU;rt for term lo ns, 
wl)ich require prioi approval of the 
Reserve Bank. has been raised. 

( ~) State sponso(ed organis~tion o~ 
he.4uled C stes and Scheduled Tribe 

would ~' charg~d concessional r:nte of 
inter st of 13.S per cent ~ annum. 

(7) The ~aunt earmaraked for hous-
ing fiWtD,ce is being raised from R • 100 
crore to 150 crores. 

(8) Banks have been advised to give 
sreater attention to the attainment of 
uch targt for the weaker sections of 

the s<>ciety as identified jn the revised 
20.point programme. 

( 9) A new category of term depo its 
of five years and above with the rate of 
interest of 11 per ceot has come into force 
fro,m October 26, 1982 to boost up bank 
deposit and to enable the banks to pro-
vide adequate credit to the commercial 
sector. 

(10) Operation of the bank in the 
busy eason would be o modulated that 
tbere i an effecti e d ployment of credit 
to provide an appropriate timulous to 
the vital ector of the economy without 
giving rise to inflationary expectations 
and peculative inventory . build up. 

Madam these are very detailed in truc-
tions whi~h the Reserve Bank has is ued 
to all the ank aJ1d I hope that these 
will be able to creat a proper atmos--

he among t those who are feeling 
that the credit queeu has hit them Vf,tY 
ba. Jy and that they should be able to 
o in very big w y in the productive 

sect.or. At the e time the _r :quir.e .. 
meqts of the people., peoially the weaker 

ctions, shoul be fully nanced ru,d the 
senve Bank has given neces ary instro~ 

tion in this matter. 

The cash-reserve ratio has also been 
reduced from 7.75 per cent to 7 per cent. 
These measures definitely will eo in a 
big way to create ncoessary atmqsphero 
and boost up the productive sectors 

wherever they are fe!llng the credit 
queeze. 

There are two aspects on which I 
would like to deal at this stage. Oae is 
about the (arget of agriculture prod'1<; 
t ion that we h.ave decided for ourselves. 
154 million tonnes of foodgrains pro-
duction by the ~nd of the Sixth :Plan will 
have to be realised. We are struggling 
till between 135 to 140 million tonnes. 

There ,is a long way to go and concerted 
effort both at the State GovernmeQ.t level 

nd at the dis~rict level wUI have tO be 
made if we have to achieve this target 
of 154 IDiillion tonnes. And the achieve-
ment of this target iS- an i{lescapable ~oal. 
I don't think with the kind ot rise in 
population that we have in this country, 
we can afford to go in different way. 

ll energie will have to be focussed on 
agricultural production. 

The second aspect about which I would 
like 10 inform the Hou e is the power 
ector in which at least my feeling bas 

been that it seems rather difficult to 
achieve the target of 19,600 megawatt 
that w have decided for our elves. Every 
effort will have to be made at lea t toi 
reach 16,000 megawatts. The target of 
en rgy upply that we had anticipated, 
was about 191 billion units for both 

riculture and industry taken together. 
We ~e applying our Ill.in:'ct. We re send-
ing technical team to different areas in 
order to see that the existing capacity 
is fully utilized. The plant load factor 
which, at one stag~. had reached about 
SS per cent to 56 per cent, unfortunately 
dropped down to almo t 44 per cent. 
And now we feel that by the end of this 
year, the national average will come to 
nearly 49 per cent to 49 .5 per ce.nt, 
which should be able to provide a mini-
mum of 170 billion units for both agri .. 
culture and industry. 191 billion units 
eem to he rather doubtful; but this i;& 

my preli~ary estimate. Ult~~t~l.Y, 
we are trying our level pest to see that 
some of the thermal and hydro proje~ts 
which have been taken up, are COtIJpleted,. 
In fact, the machineries are at s{to 
Civil works are lagging behind. We have 
to see that the~ P.rpjects are compl ted 
well in time, so that we c~ have, not 
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19.000 megawatts but at least 16,000 
megawatts, if we are to provide 
about 170 bjllion units. In that 
ca e I am quite sure that we will 
be able to meet the requirement 
of both agri ulture and industry. 

At this stage, I am in full agreement 
with what Mr. Satish Agarwal said about 
population control. Population con.rot is, 
in fact, a very important thing; and it 
h'as to be taken seriously. Unfortunately, 
we have religious inhibitions. There are 
certain parties also who are opposed to it, 
either openly or inwardly, They hav 
been carrying on this kind of propaganda. 
l have to tell this House that the 1981 
Cen u , and the popul' tion figures that it 
has thrown up, have caused a great amount 
of concern to us. At the end of the 6th 
Plan,-at the end of 1981-1 believe the 
increase is going to be of the order of 12 
million people, if I mistake not. It is sub-
ject to correction. From my memory. I 
am giving this figure of 12 million addi-
tional trength. I believe we will nave to 
make a very serious effort; and that is why 
ti S'aid in my preliminary remarks that 
though t'ilere have been constraints of re-
sources-in respect of other sectors we 
have been trying to give the barest mini· 
mum-so far as population control is con· 
.cerned, if it has to be a popular movement, 
-voluntary involvement of the people bas to 
be elicited for this purpose, and money 
will be provided for the implementation of 
this very important national programme. 

PROF. MAOHU DANDA VATE: The 
;growth rate is very satisfactory. 

SHRI S. B. CHA VAN: It is actually 
much more than what we anticipated. 
Some of t'ne hon. Member were pleased 
to state something \:!bout ]and reforms; 
and they had even expre sed the view that 
it is not a que tion of political will to 
implement the land reform measures. I 
think I have the figures of alt the State 
Governments wi 1b me. I hope West Bengal 
friends do not 'iiave any objection to read· 
in~ their own figures. I have the figures 
of all t'oe States. 

1 have all the figures of all the States. 

SHRI SATY ASADHAN CIM.KRA· 
BORTY: Are these committed figures? 

SHRI S. B. CHAVAN: If you have to 
start with that, certainly ou bav the op-
tion to peak later on. 

It is true that we have to pay greater 
attention in order to see that there i dis-
tribution of assets among the poorer sec-
tions-this · one of the programmes which 
we con ider very important, omehow it 
got locked up in the judicral proceedings-
we have al o taken the dec1 ion that 
where these land refrom measures were 
not finding a place in th N inth Schedule 
of the Con titution in re pect of some of 
the State Governments which were left 
out, t'ney bould now be included in the 
Ninth Schedule in order to seek the pro-
tection. I do not know what kind of in-
terpretation the Supreme Court or other 
court are going to put on it, but at the 
same time in order to show the seriou nes 
of the Government about the implementa-
tion of this programme we h'ave taken 
a deci ion to have thi enactment in the 
Ninth Schedule. 

The total area estimated to be surplus 
a whole is 52.51, 116 acres. The area 

declared urplus is 40,01,370 acre . The 
area taken posse sion of i 27,50,426 
acres. 

SHRI RAM VILAS PASWAN: Why? 

SHRI S. B. CHAVAN: This is becau e 
of the litigations. 

I do not think that any of the State Go-
vernments can be blamed barring one or 
two exception where the land has been 
taken po ession of and they have reserv-
ed that rand for public purposes or they 
have declared that the land is not fit for 
cultivation. We are going to impre upon 
the State Government that ceiling law 
are not meant for acquiring land for pub-
lic purpo es. Actually, under our normal 
'nd Acquisition Act we can acquire cer-
tain categorie of land; the land which 
is meant for landless people will have to 
be given to them and we are reque ting 
the State Governments to kindly bear this 
in mind and see that the lands which nre 
meant for these l'andless people should 
be distributed amongst them .. 
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HRI RAM VILAS PASWAN: How 
much land ha been distributed? 

SHRI S. B. CHA VAN: I have ·_given 
that.. The area distributed comes !O 
19 ... 21.,168 acres and tlJ.e number of bene-
ficiari i 13,76,776 an9 I am ha~y to 
ay that the percentage of the \J(eaker 
ections of the ociety amongst the back-

ward cla e will be much more than 50 
per cent. 

~ uq ftrt;:y~ 'fm'~ : z 1 mv 
~ ~mq-~ ~lf"{cln'~ 
19 ITT~~ f-s*{l«Lc. cln', ~ 8 
~ ~ ~ ~"{tqn;t, 
~ w~? 

HRI . B. HAVAN: I h ve just now 
tated that there are di put s. 

~• ~Tli v \"':m G.'c~·q·r.;· . fofc:.1 111.:r 
40 mw~ 27 ~~tffi ij ~ 1 

SHRI . B. CH VA : There are stay 
orders from the urt and that is why in 
spit of th fact th',it the land h s been 
ttcquircJ by the St< tc Government , they 
c uld not distribute it. That is tlow the 
Jana is Jying idle. 

~T1:r1ci{:n:" ~ 
s:i~1¥20ffi' ~ 

HRJ R M VILAS PA WAN: Lack of 
will power! 

HRI S. B. CHAVAN: I feel very 
orry that the e matters have been dragging 

on in the courts for a considerable time. 
I do not know whether the courts will be 
able to take decisions at the e'arliest. 

There wa another point. . . (Interrup-
tion ) 

SHRI R MA VAT AR SHASTRI: They 
do not want to distribute land in Bibar. 

ssft' ui:r ~ tfT~ : l{{ ~ 
~ (mf) ~ ij t I 

MR. CHAIRMAN: Let him read. Let 
the Mini ter fini h hi reply. 

SHRI S. B. CHAVAN: An hon. Mem-
ber. Shri Indrajit Gupta has said that 
the Industrial Policy Resolution h'as oeen 
drastically diluted and the Industries Min• 
i ter is . tryi ng to .. . (Interruptions). 

. SHRI A. K. ROY : I want to . . . (I,ite,-
ruptions). 

·SHRI S. B. CHA VAN: Please take your 
eat. After I fin ish my peecJa , if you have 

any question , if J have the information, I 
will try to clari fy. 
(/11terruptions). 

I am not yielling. 

Shri Indrajit G upta talked about the rn-
du trial Policy Resolu tion and he said that 
it has been drastically diluted by the In-
du tries Mini try in such a manner that 
the MRTP and FERA Companie have 
got the fu ll advantage of it. 

This Hou e is aware of the fact that there 
was an amendment of t"ne MRTP Act. 
TI1c main conc;;ideration for carrying thr· 
ough that amendment w'as to boost the ex-
port . If the hon. Member has any other 
inform tion. certainly I would not be in 
a position to clarify that. But according 
to my i·nformation th t kind of changes 
which have been contemplated are cove-
red under the Amendm nt which wa c'ar· 
ried out in the MRTP Act. It protects the 
sm 11 ca)e ector. I do not think that the 
sm'all cale ector is going to be affected. 
But if in the intere t of exports th.is kind 
of a change ha been brought about I 
do not think there i anything wrong in 
that. 

Another Member gave some figures 
a out t'ne 20-Point Programme. He ridi-
culed it by giving the figure of the first 
quarter. I believe the hon. Member knows 
th'at the revi ed 20-Point Programme was 
announced in the month of J anuary 1982. 
The fir t quarterly figures were made 
available in the shape of a mall pamph-
let. He quoted those figures and aid: thi 
is the result of your 20-Point Programme 
on whic'n you are giving so much empha-
sis. I f it is for the first quarter I am sure 
you know the working of the State Gov-
ernment . The tate Governments• first 
quarter happen to be the leane t 11eason. 



355 Motion re: ixth OV BER 4, 1982 five year plan 

[Shri S. B. Chavan] 
f hey will have the minimum expenditure 

j in the first uarter: The 'expenditure picks 
up from the I siconcl quartet. If tfie hon. 
Members are interested 'in the figures from 

,i:>ril . ~ SeP,tember, they are; like this. ID 
1RDP we have the 23.6 per cent perfor-
mance, NREP 33.4 per cent, la.rid · r~forms 
16.8 per cent, beduled Caste families 
j?S.4. eer cent_ a_nd Scheduled Tribe ~li_es 
27.9 per cent. This programme . 1cks ' up 
Only after the mo~n season IS over. 
From October onwards,' in'.fact, it is bo~nd 
to get momentum. I am sure; tho ·provi-
sion that we 'aave made under the Mini-
mum Needs Programme' and also under 
the 20-Point Programme will be fully 
.~Pk:°:1ented,. ·1 have no doubt that they 
, will not have scope for wrong interpreta-
tion hereafter. . 

Mr. Bahuguna-he is not here--raiscd 
two points. He wanted to say something 
about the fo.Teign technology, which wa 
employed in having rhe fertiliser factories 
at Cochin, Durgapur Barauni and Nam-
rup. He rediculed the technology by say-
ing that with this technology, th e plants 
can never improve. J have just tried to 
collect the information and the informa-
tion, which i supplied to me, is like this. 

The above plants were e tablished with 
the Italian collaboration. The e plants fac-
ed two major problems-te bnical deficien-
cie and power problem . Cochin and Dur-
gapur plants were mechanically completed 

Cochin 

Durgapur 

Bar auni 

NamruJ, 

Mr .. Bahuguna aJso mentioned about the 
IDPL and there also the Italian technolo-
gy which was employed, and he ~d that 
You cannot possibly think in terms of 
h~ving any efficient wor'king with. this 

. kind of 1t111lan col1aboration. He is not 
there but still for matters of record I 

in. 1974. While Cochin plant bad a 
power pl . t :OuriaBU! bas to e. ,, 
power from the Grid. when th · 0 a.nts 

ere commissioned, certain tccluii • l' den-
' ciencies were <iiscovered. To ove COIDAdri 

an 'e~d to end survey w made. both 
th c plants. Certain hl . cations . had 
oeen aonc based ·on 'thi urvey: The ' in 
' plant • as iml)lemeb.ted the modificitions 

<' augg ted H he urvey. 1n the' c of 
Durgapur, while mot of tne r me -
d tions were carriod out, the captive power 
,plant _ is ~der erectfoit. Once these pro-
gramme re compl~d. both ' tbe' ts 

re expected to . perfom better. · 
The Barauni and N~mrup planta were 

commissioned in 1976. The techni, · de· 
ficiencies of these plants had· already been 

.. overcome. However, the, plants face pro-
blem with regard to both quality and 
quantity of power a ii ble. In th ca e 
of Barauni, a 2.5 1W gas tur i i 
being t up to overcome immo:iiate prob-
lems. As a long term measure, a 16 MW 
ga turbine i being et up. Thi : likely 
to be commissioned towards the innin 
of the ·next plan. The power avaiiabili-
ty of Namrup plant will improve u 
~ally with the commissioning of the cap-
tive power plant which i being et up as 
part of the Namrup-III. Thi i likely to 
be commissioned toward the end of thi 
period. The fo1lowin,: table jndicaLeB the 
performance of fertilizer plant i 1979-80 
~nd 1981-.82. This how an 1mprovemont 
in the capacity utili ation of the e pl'ants: 

.C'.\ p acit • U tili~,1 tion 'y. 

1979-Bo 198 1 -82 

- - ____ ,. 

4 78 

30 49 

30 49 

33 3 

woul~ say and if he ha any information. 
c~rtamly I will be happy to get it from 
him. It i said that even the Rus ia are 
asking for this Italian technology from 
IDPL. If that be o, I do not think that 
there can be anything erious about the 
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technology which bas been bought over 
by us and the efficiency of the plant will 
definitely improve and they will be able 
to show better re ults. That i the infor-
mation that I have. Some hon. Members 
aid something about · the import liberali-

sation and in this context, if I mi take not, 
it was M. lndrajit Gupta who aid 
ftiat ome of our teel plants are having 
huge stocks with them. 

, HRI l DRAJJT GUPTA (Ba irhat): I 
did not say, the Chairman of tho AIL 

said. 

SHRI . B. HAVAN: In the Ho;se, l 
s'aid . So, the hon. Members were plea ed 
to refer to oda ash. I think it was Dr. 
Subram niam Swamy. In these matter so 
far as the Planning Commi io0 i con-
cerned, our policy i ab olutely clear in 
th· o al o that policy of t"ae Govern-
ment that in matters of import it is in-
escapable updating of the technology 
which ici fact · · justified for export pro-
motion. A far a pos ible, we hould 
try to ee that import substitution unit 
are being et up in the ountry and we 
have the minimum import . But while im-
porting, sufficient care ha to be taken that 
the improved technology i being a ked for 
so that our export tand in competition in 
the international market. T'oat i one fac-
tor. Another factor which we h'a e to bear 
in mind i<; that ome of the I cal manufa -
turer al o taking advantage of the prevail-
ing itootion, try to dictate exhorbitant 
terms. xhorbitant price . In order to 
mainrain the price-line if the Commerce 
Mini try come to the con lusion that im-
part of a parti ular item is nece ary, un-
der those circum tan e al o they allow 
some import . The third factor which we 
have to take iinto account, and if I mi -
take not tbi L one of the factor which 
in . fact ha ta ken plac ..... i in th~ ca e of 
import of ome kind of te I. tee] orders 
were given ome time back. The materia-
lised at a l ter tage . We did not have o 
much manufacture of that particuJar kind 
o f teel. Later on our teel unit went into 
tha and now we find t'oat they have been 
able to manuf ctur ome of the kinds of 
teel which h ad been contracted Jong back 

and new that i being imported. The other 
kind of imports which they have ~owed 

will be from some of the countries with 
whom we have 'bilateral contracts and, for 
some reason or the other, the country 
happens to have only some particular com-
modity which they can possibly afford for 
India. Under those circumstances, 'and 
also sometimes by force of circumstances, 
we have to accept certain goods in which 
indigenous production in fact is quite 
atisfactory. 

Now, there was , another point, One or 
two points have been mentioned. ·One is 
about the projects which are · taken up are 
not completed in time. I believe, hon. 
Member Shri Satish Agarwal said, can you 
quote, can you give me an instance where 
even one project ha been completed well 
in time? 

HRI ATISH AGARWAL: Major 
project. 

HRI S. B. CHAVAN: He. is right. I 
d not propo e to give any project. At 
the ame time, you will also appreciate the 
fact that the tate Governments have their 
ow.n problem . I cannot force issues from 
here. The.y have the regional problems. 
There are certain backward areas in the 
State and for ome rca on or the other 
if the project have been taken up in some 
other advanced areas and the backward 
area. have b en languishing behind and 
under thee circumstance , they have to 
go in for me new projects. Yesterday, 
the h n. Member must have see.n the 
kind of railway line the hon. Members 
were a king here. Every one of us is 
nwar of the fact that it is going to be a 
very difficult proposition to finance all the 
railway lines which have been sanctioned 
and which have been going on for a con-
siderable amount f time. 

ome of the ho.n . Member were pres -
ing for an incre.a&e in the amount of rep-
leni hment rate, very legitimately. I can 
not say it i an unrea onable demand. 
After our mid-term review is ov r, it should 
be po ible for us to concede to som of 
the demands which we feel are o f an in-
e capable .nature and in some of the ec--
tor it should be provided. But ultimately, 
it all depe.nds on as to how much money 
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are going to get out of the additional re-
ource mobili ation and out of the contri-

bution which we are expecting from · the 
public undertakings. 

I am thanldul to hon. Member hri 
Indrajit Gupta when he aid, there is 
tremendous scope for increasing the contri-
bution from the public sector under-
takings provided industrial relation are 
properly handled. In fact, I am ure, hon. 
Labour Mini ter will be able to handle 
some of the intricate problem . But at 
the same time, may I request the hon. 
Member that we have all been talking 
in terms of public ector being given a 
place of prominence and if we really 
believe in implementing the policies which 
we have been off-reapting, we hould 
not create co.ndition in which it will be 
impo sihle for the public e tor under-
takings to how bettes results? Fortunately, 
for us after 197 -79 and 1979-80, 1 think. 
1981-82 i . the fir t year when we got quite 
ub tantial amount of p ofit in th public 

undertnking,;; , Out of 169 public under-
takings that we hav-e in the Central sector, 
if T rem mher correct, there. are about 
69 undertakings which are showir.1g better 
re:ult . I a, 1 i.n full agreement with my 
friend Mr. Mahajan wh n he say that w 
will have to take enough measures to see 
that efficiency in the public ector im-
prove cosiderably and those factorie 
which are in Jo s hould be ab.le to show 
better results. Some kind of accountability 
will have to be introduced in the. e areas 
o that tho. c who fail in showing better 

re ult , action should be taken against 
them. I think, it is for the admini trative 
Ministrie to apply their mind and find out. 
how best they will be able to show better 
result . 

SHRI ATYASADHAN CHAKRA-
BORTY: Mr. Satish Agarwal also spoke 
yesterday about the wealth tax. You have 
n t mentioned about it. 

SHRI S,. B. CHAVAN: ~oint 
about regional imbalance on which 
some of the hon. Members talked. 
here. I have taken note O·f what Mr. 
Satish Agarwal has stated on the 

.floor of the House. I am going to 
pas8 on that to those who are con-
cerned. I cannot ;possibly say s t o, 
whart action needs to be done. 

Another very importan* poin 
which was made here by one or two 
hon. Members was about the region-
al imbalance and the policy of the 
Governmenrt in that regard. I think,. 
those who are aware of the allocation 
of resources are also aware of the 
fact that so far as the non-Plan sec-
tor is concerned, i,t is he Finance 
Commission which takes charge of 
the non-Plan expendittµ"e. Fortuna-
tely for us we have Mr. Y. B. Chavan 
who i the Chairman of the Finance 
Commis ion .present in he House. I 
am intrigued that ome of the non-
P lan expenditure which seems to b~ 

• on the increase is one of the reasons 
which happens · o be the point of 
the Finance Cmnmission and every 
State Governmen would like to say, 
"We have commit ed ours ·Ives to 
this kind of expendi• ure" and tha is 
why most pro Jably he non-F'lnn ex-
penditure is increasing. 

SHRI SATYASADHAN CHAKRA-
BORTY: Please don' t b e 1nfluenced 
by the Finance Commi sion. 

SHRI S. B. CHAVAN: So far a 
the Plan allocation i!=i concerned both 
under the statutory and o her ,powers, 
the State Governments are entitled 
for share in he Central finance~ and 
the share in the Central finances is 
guided by the recommendations of 
the Finance Commission. But so far 
as the ,:planning Commission 
is concerned. we have revised 
Gadgil formula wherein we 
have increased the alloca on o some 
of the backward States If you go 
through the revis d Gadgil formula, 
you will be happy to note that more 
amounts have been given speciaHy 
to some backward States. some of 
the States have been treated as spe-
cial category States. There is another 
category which is being considered 
on the basis of a,er capita income. If 
their income happens to be lower 
than ithe national average incomet,. 
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those States are also given 5pecial 
d'spensation. 

Ov r and above this, there is the 
IT .1ormula which has been made 
..applicable. Rs. 1600 crores are being 
,given to · the State Govern'ments on 
,the basis of this formula which takes 
into account the income multiplied 
by to•tal population. So. that also 
henefits some of the backward States. 
'l'hen, there are the hill areas, the 
drought-prone areas, the desert areas 
and •the Scheduled Caste component 
and Tribal sub-plans. The Prime 
Ministe1· was pleased to announce in 
this House and also re?eat in the 
Rajya Sabha 1oday that the disper-
sal of indu tries is another hing 
~hich has been decided upon and 

the location of industries will be 
taken on a priority basis in no-indus-
try di. trcts. In this way, ithese back-
ward areas will be provided with 
necessary facilities. 

The last point which I would like 
to make is about the viewpoint which 
was expressed by the hon. Member, 
Mr. A. K. Roy that this kind of 
Plan is not going to help and that 
it is a socialist sort of planning 
which will have to be taken into 
account. You are aware of the fact 
that if you go into the programmes 
meant for weaker sections. the pro-
grammes meant for the rural areas, 
the programmes meant for creat-
ing employment, the program-
mes meant for all the weak-
er sections of the society. 
everyon of us will be convinced 
that adequate amounts have been 
,provided for and it is our expecta-
tion that at the State level and at 
i1:he district level, the public repre-
sentatives will also be taken into 
confidence before their Annual Plans 
are being finalised. I do not think 
in the middle of the Plan we can 
have any kind of departure from 
the policy which we have already 
been following. We had adopted a 
mixed economic policy. I do not think 
that it will be proper to insist 
t hat "You give up this and don't 

leave any scope for the private sec-
itor to participate in the entire ,,ro-
cess of planning and its implement .. 
ation." 
16.35 hrs . 
[SHRI N. K. SHEJWALKAR in the Chnit J 
Chair] 

I do not think that it would be pos ible 
for the Government to make a departlm! 
from this. Sociali t ideas are being incor-
porated in the kind of planning th t we. 
have undertaken. But the whole thing 
depend upon in what pirit it is being 
implemented. My own experience h ._ s been 
that enough funds have bc1:;n provided 
to the State Government. , to the local I 

authorities and the Zilla Pari had at the 
district level. But, it all depends upon the 
spirit in which these programmes are being 
implemented by the re pective authoritie . 

Some Hon. Members have asked: How 
can you expected results from orli.cers who 
are not committed, who are reluctant and 
who are very corrupt? I think this is a 
very sweeping charge. that we are trying 
to make against the officer . But, at the 
same time at least my experience ha been 
that if w 'give them a proper direction at 
different level , the officers can give good 
re uJts. Som of the non-officials who are 
dedicated and who are pre-
pared to work for the general masses 
and who are not intere ted in any power 
and po ition al can help. At th ame 
time, if the IRDP an<l the NRF Pro-
gramme which are tak n up in the rural 
area are implemented in the proper spirit, 
I am ure that we w ulct be able to gene-
rate nough employment a per the expec~ 
talion that we have made after the formu-
lation of the Sixth Five Year Plan and 
that the backlog of unemployment of the 
Fifth Five Year Plan would be reduced 
to some extent. There is a backlog of 12 
million unemployed. The employment op~ 
portunities which are going to be provided 
under the Sixth Five Year Plan are of the 
order of 34 million standard mandays on 
ba is of 7 hours work a day. If some 
knid of part-time work is also provided, I 
am sure, that we would be able to generate 
enough standard working day in order 
to give employment to a large section of 
the population. 
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[Shri S. B. Chavan] 

Mr. Indrajit Gupta has left. He made 
a point that Government was armying to 
redefine. the poverty Jine with a view to 
ee that some kind of an artificial figure i 
arrived at and that we are trying to conceal 
the number of those people who are below· 

the poverty line. I think it i far from 
truth. This wa di cussed in the two or 
three Conferences of the Officers in Naini-

tal when a view was expre ed that it i 
not only the calorie value,-2,400 calorie 
in the. rural area and 2 100 ca]ori in the 
urban areas-that is the only indicator of 
poverty but there are oth r factors al o 
involved: Health, Hou ing, Public Health 
Service , Education and other factor . So. 
a Working Group has been et up to see 
how far the ide of the various techni-
cians on the ubject could be accepted at 
the level of tati ticians and thereafter 
their recommendation would be presen-
ted to the Planning Commission. .But to 
say that this is ome kind of a motivated 
action in order to how ome result i 
not correct. I have seen the editorial in 
some of the new papers al o. Unfortu-
nately they do not pre e.nt the correct 
pictur~ They always pre ent a distorted 
picture. I am a ure the Hou that there · 
j no intention n the part of ·the Govern-
ment to presemt some kind o.£ an artificial 
figure to show that tho e who are below • 
the poverty Jine nre much less. We have, 
to adopt the figure furnished by the tati -
ticians and we take this figure as th 
reali tic figure. 

I think I should not diJate any more 

on the subject. I have taken much of the 
time of the Hou e. 

I once again expre my grateful thanks 
to the Hon. Members who have taken 
the trouble of participating in the discus-
sion and giving the. benefit of their advice. 

I have not been able to clarify ome 
other po~nts which the Hon. Members 
rai ed in the House even though I have 
taken note of them. 

I do not think that, withill such a short 
time, it could be possible for me to cover 
all the points which were mentioned here. 

(lnturuptions) Drinking water is there 

railways are there, then o many project . 
AU kind of problems Ji.ave be n rai ed. 
but I do not think, offhand I wiq be in a 
po ition to ay 'ye ' or no' to any parti-
cular demand that has been put forth .. 
Tho e point will be considered by the 
Planning Commi i n. When hon. Mem-
ber are expre sing their view on a parti-
cular i sue, certainly· you can re t assured' 
that they will receive the due con ide-

ration and it will depend on how the 
admini trative Mini tries reach to the 
different p int that the hon. Member 
have put forth. 

Again I am thankful to the Hou for 
having given me  o much of time. 
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f, ~ ~~··;mt I ~ 
~ iITT:lt mtr-l~~~I 

~~rtt'f~ ~1~ : ~ ~ f 
Ni il'fi" ~ ~ q'"( ffliT ~ ~ 
of@ iffi'f{ \ifT ~ I ·  ·  · 

Doe the Mini ter want to say anything 
more?' 

SHRl . B. CHAVAN: ActuaUy I have 
explained the entire position, bow much 
progres bas been achieved under different 

ite.m'S of the 20-Point Programme. For 
lRDP · I o 1 have the figures, if the hon. 

Member aJ"e interested. I can give the 
figure but I have not given because it will 
take a lot of time. DRDAC has been set 
up in e ery di t ict in order ~o see. that 
public participation and implemetation of 
the programme in the spirit in which it 

has been framed take place. 

SHRT RAMAVATAR SHASTRI: Only 
persons from the ruling Party have been 
taken in that Comm.itt~; nobody from 
the Oppo ition has been taken. 

MR. CHAIRMAN: There shQuld be no 
ecolld debate. Mr. Sunit Maitra. 

Sft1l'i' SUNJL MAIT~: T~e Miajst~r 
gav t!}~ HO),!. • ,l)CrpenJ~ e fi~s of 
for~gn ass~tance comwnent o! differc;.nt 
Plans.' These w~re' the act,ua and these 

actuaJ:s. were j~xta,eose,~_ against theJ ~upip-
tioa · it\ .. the Six,tp P.Ian. Will you please 
give ~ H1e origin~tassumptions_ o1 foreign 
a i ta.nee component in re pect of each 
PJan? Will you then compare the actuaJs 
with the a umpti n ? Then o.nly we will 
be in a po ition to know whether your 
ssum tiQn of 10 per cent of fo[cign 
assi 'tance in the Sixth Plan is justified or 
not. 

SHRI S. B. HA VAN: I think I have 
given the actual . These are published do-
cuments-First Fiv -Year Plan, Second 
Five-Year Plan, Third, Fourth and Fifth. 
You can compare the as umption in the 
Plan with the actuals. Mo t probably the 
actual may not be. there. I have supplied 
the actual . The actual c~ be compared 

with the a sumptions · that have been given 

in the Plan documents and on that basis 
you can work out. Normally ,.. our ex-

perience is that we find that we ex~ 
what

1 

we assume. At least my feeling ~s 
that the assumption must have been much 
Jess and it has been increased. That is why 
I have given the e increased figures. 

SHRi SA TY ASAD HAN CHAKRA-
BORTY: You have expre sed your view 
in very clear term about land reforms, 

that the Central Government wants that 
the State Governments should take steps 
and the actual land should be distributed. 

I welcome it. Now are you going to take, 

up the follow up actio.n because the States. 
Legislatures of We t Bengal a also 
Kerala have passed the land reforms and 
those are lying at your end for years to 

come for the assent of the President 
and they have not yet received the 
assent of the President. So, I would 
request you as a follow up action 
the Planning Commission and you, as 
the Minister, should exercise your 
influence on your supreme leader, 
the Prime Minister ... 

MR. CHAIRMAN: You have done it. 

PROF. SATY A9ADHAN CHAKRA-
BORTY: ):'his is inu>ortant, Sit. becau~ 
you know that the Prim~ Minister !ihoul(I 
ugge,st to the President ... (Interruptions) • 
You kno~·. Sir. this i a parliamentary 
system ... ,. 

MR. CHAIRMAN: It i not necessar 
lo explain; 'you have put . your question. 

PROF. SATYASADHAN CHA.KR.<\· 

BORTY: Is be going to as ure me that a 

a follow up action he will suggest to the 
Prime Miinister? 

SHRI S. B. CHA VAN: The point i 
absolutely clear that wherever the State 

Governments have passed legislation accor-
ding to the national guidelines .... 

PROF. SATYASADHAN 
BORTY: Yes. 

HAKRA. 

SHRI S. B. CHA VAN: .... Those Bills 
which wiere according to the illatio,nal 
guideline~ have received the as ent of the 
President. About this particular Bill I do 
not know. This is a new thing you are 
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IS.b.ri S. B. Cbavan] 

asking me. The emphasis i on the Bill 
which have be n passed and under which 
]ands have been acquired a surplus and 
tho e }and have to be di tributed. That 
is the fir t obligation the State Goverment 
ought to have definitely c rri'i!d out. 

PROF. SA TY ASA DH N CHAKRA-
BO TY: We have do.n it. 

SHRI A. K. ROY: 5.2 million acres of 
surplu land were detected as per the 
national guidelines i <,Ued in the early 
seventies. In view of the new wareness 
about more ri~orous 1and reform , I want 
to know whether the Government i con-
templating i uing of new guid line revi-
si.ng the ceiling. That i my fir t que tion. 

Secondly thi I referred to ye terday 
al o. I want to know whether the cieotific 
personnel of the country and especially, 
the Science Congress, etc. will be taken 
into confidence to explore the po ibilitie 
of having ome hundred per cent wadeshi 
factory on steel and fertili er. 

SHRI S. B. CHA VAN: These two are 
po1icy is ue . I do not thi.nk I will be 
within my right to give either a positive or 
a negative reply to both the point which 
the hon. Member ha put. I cannot 
possibly react. 

MR. CHAIRMAN: ow there is a 
substitute motion by Mr. A. K. Roy. Mr. 
Roy, are you pr sing it? .... So I will 
put it to vote. The sub titute motion of 
Mr. Roy bas been circulated and it was 
moved on 2od November ..... 

SHRI A. K. ROY : l demand that you 
may kindly read it. 

MR. CHAIRMAN: It i not necessary. 
It has already been circulated and every-
body knows it. The question i : 

'That the substitute motion by Mr. 
Roy be accepted." 

Those in favour may say 'AyC-

OME HO EMBERS: y. 

MR. HAIRMAN: Tb e again t may 
say 'No'. 

SEVERAL HON. MEMBERS: o .... 
Noes ha e it. 

SHRI A. K. ROY: 
division. 

ir 1 demand 

MR. HAIRMAN: I halt now put the 
Sub titute Motion of hri A. K. Roy to th 
vote of the Hou e. 

HRI SATY ADHA HA.l(RA .. 

BORTY: What i the motion ir? 

MR. CHAIRMA : It ha already been 
circulated. ow the qu ti i : . 

''That for th original motion, the 
followig be substituted, namely:-

'This House having on idered the 
' ixth Five Year Plan 1980- 5'. laid 
o.n the Table of the Hou e on the 6th 
May, 1981, is of the opinion that ·the 
pre nt Plan like the earlier one i 
based on capitalist way of development 
and so incapable of olving any of the 
basic problems of the country like un-

employment price ri e, poverty,· in-
equality and foreign dependence drag-
gi,ng and. degenerating the country to th 
neo-colonial status endangering its very 
sovereignty and o directs the Govern-
ment-

(a) to recast the pre ent Plan totally, 

(b) to constitute a People' Planning 
omrnittee including the leader of the 

Oppo ition having conviction in socia-
lism and self-reliance, 

'( c) to remould the economy on the 
clear cut ocialist way of emancipation 
through 'one man one job', 'agrarian 
revolution' 'indl.$trial revolutian' and 
'cultural revolution.' " (1) 

The Lok Sabha divided: 
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Divi ion No. 3) • 16.55 hrs. 

AYES 

A h ria hri Basudeb 
zmi, Dr. A. J. 

Balanandan, hri E. 
Bhatracharyya, bri Sus'.ail 
Ch kraborty, hri Satyasadhan 

bandra Pal Singh, Shri 
Ch, udhuri, hri Triclib 
Choudhury, Sbri ifuddin 
Giri, nri Sudhir 
Hada hri Matilal 

Horo, bri . E . 
Jagp'al ingh, Shri 

odiyan, hri P. K. 
Maitra, hri Sunil 
Ma udal Ho s in, hri S ed 
Pal Prof. Rup hand 
Pandit, Dr. Va ant Kumar 
Parulekar, hri Bapusaheb 
Patil, hri J. S. 
Roy, hri A. K. 

ha hri jit Kumar 
Sham nna, Shri T. R. 

h tri, hri Ramavatar 
warny, Dr. ubramaniam 

Trilok Chand, hri 
V rma, Shri R. L. P. 

av, hri R. P. 
Y dav, hri Vijay Kumar 

NOES 

nkineedu Pra ada Rao, hri P. 
A nuragi, hri Godil Prasad 
Appalanaidu, hri S. R. A. S. 
Azad, Shri Bhagwat Jb'a 
Baitha. nri D, L. 
Bajpai, Dr. Rajendra Kumari 
Bale hwar Ram, Shri 
B natwalla, Sbri G, M. 
Bebera, Shri Rasabebari 
Bheekhabhai, Shri 

Bhoi, Dr. Krupasindhu 

Bh uria, S'ilri Dileep Singh 
Birbal, bri 
Chandra Sbckhar Singh, Shri 
Chandrakar, Shri Cbandu Lal 
Chau hary, Sbri Manpbool Singh 
C'aavan, Shri . B. 
Chavan Shri Yeshwantrao 

houdh'ari. Shri K. B. 
Cboudhari, hrimati Usha Prakash 
Dabhi, hri Ajit inh 
Dennis, Sbri N. 
Dev, hri Son to n Mohan 
D gra, Shri G. 
Dubey, Shri Ramnath 
Era Anbara u. Shri 
Gouzagin, Shri N. 
Hakam Singh, hri 
Jain, hri Virdhi Ch'ander 
Jha, Shri Kamal Nath 
Kuchan. Shri Gangad'.nar S. 
Mahajan, hri Y. S. 
Mahala Shri R. P. 
Mahendra Pra ad. Shri 
Mallanna, Shri K. 
Mallick. Shri Lak hman 
Mallikarjun, hri 
MaJlu, Shri Anantha Ramulu 
Mavani Shri Ramjibh'ai 
Meena, S'ori Ram Kumar 
Mi bra, Shri Ram Nagina 
Mohanty Shri Brajamohan 
More, Shri Ramkrishna 
Murthy, hri M. V. Chandrashekhara 
Nair, Shri B. K. 
Nandi Yellaiah, Shri 

aray na, Shri K. S. 
Negi, Sari T . S. 
Patel Shri Ahmed Mohammed 
Patel, Shri Uttambhai H, 
Patil, Shri Uttamrao 
Phulwariya, Shri V1rda Ram 
Potdukhe, Shri Santaram 
Prabhu, Shri R. 
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Pra an Ku.mar, Shri S. N. 

Quadri Shri S. T. 
Ram, Shri Ramswaroop 
Ramamurthy, Shri K. 
Ranjit Singh, S'ari 
Rao, Shri M. Nageswara 
Rao, Shri M. Satyane.rayan 

R-ath, Shri Rama Chandra 
R thod Shri Uttam 
Reddy, Shri G. Narsimha 
Roat hri Jai Narain 
Saminuddin Shri 
Sathe, Shri Vasant 
Sati b Pra ad Singh. Shri 

want Sari T. M. 
Sethi, Shri P. C. 
Sh'akyawar, Shri Nathuram 
Sharma, Shri Chiranji Lal 

Sharma, hri Kali Charan 
Sharma, Shri N and Kishore 
Sharma, Shri Nawal Kishore 

aarm·a Shri Pratap Bhanu 
hastri, hri Hari Krishna 

Singh Deo, Shri K. P. 
Soren, Shri Hari Har 
Sparrow, Shri R. S. 
Sultanpuri, Shri Krishan Dutt 
Sunder Singh, Shri 
Tayyab Hussain, Shri 
Thorat, Shri Bhausaheb 
Tripathi, Shri R. N. 
Tudu, Shri Manmoh'an 
Ven'kataraman, Shri R. 
Venkatasubbaiah. Shri P. 
Verma Shrimati Usha 
Vijayaraghavan, Shri V. S. 
Vyas, hri Girdhari Lal 
Wagh Dr. Pratap 
Yadav, Shri Ram ingh 
Zainul Basher, hri 

NO EMB 4, 1982 acts against safety of 3 72 • 
Civil Aviation Bill 

MR. CHAIRM : Subject to correc-
tion, the result• of the Division i 

Ayes : 2 ; Noes : 94 

The motion was negatived. 

ANn-IDJ CKING BILL 

AND 

PP :JO OF UNLAWFUL ACTS 
GAIN T SAFETY OF IVIL VIA· 

TIO BILL 

MR. CHAIRMAN: The Hou5e will 
now take up time No. 22 and 23 to e-
ther. ow. I call the Minister. 

THE MINI ER OF TATE .OF THE 
MINISTRIES OF CIVIL AVIATO 
AND CIVIL SUPPLIES (SHRI BHAG-
W T JHA AZAD): Sir. I beg to move: 

"That the Bil°t to give effect to th 
Convention for foe Suppr ion of. U -
lawful Seizure of Aircraft and for mat-
ters connected therewith, as passed by 
Rajya Sabha. be taken in o conside -
tion.'' 

'That the Bill to aive effect to the 
Convention for the Su pres ion of Un-
Jawf ul Acts against the Safety of O'il 
Aviation and for matters con.nee . 
therewith, as passed by .Rajy be 
taken into considerati<>n ... 

In December 1944, ·the Convention on 
International Civil Aviation wa adopted 
at Chicago with the primary aim o! achie-
ving development of internatioital air 
tran port in a afe, economic atid orderly 
manner. With rapid technological deve-
lopment , aircraft became a peedier and 
afer mode of transport and was responsi-

ble for a rapid growth of international air 
tran port. However, th peed, the range 

·~The following Members al o recorded their vote . 
AYES : Shri Harl h Kumar Gangwar. 
NOES : Shri G. S. Nihal Singhwal•a 


